IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPRL

BENCH, NEW DELHT

Original Application No, 1607 of 1987

. Babu Din - ' $essese Applicant
V ar gus '
Union oFJInﬁia and others ' sscesens Raspondents
i
CORAM:

e ————

Hon, Mr, Justice U.C. Srivastava, V.C

- Hon, Mr, S.R. Adige, Member(A)

{( By Hon, Mr.‘JUStice U.C; Srivastava, V.C, )

The appligant was apppinted as Carpenter

on daily rated Basip in the month of February 1983

"vide muater roll No, 185/EE/FCD/@2~83 and he was also

engaged on muatar'roll on 26, 2,83, Admittedly he
conﬁLnuad to work as suech since then, ' The examination

was conducted by th8 department on 10,4.86, All thae

candidat #s excapt the applicant who vere declared

succassful in tﬁeir trades tmests gn i0;2.86. The appli
cant aiaa quali%imd for appointmant to the post of |
Carpenter whils all those who gualified along with

the apnlicant have bean ahsorbpd,>thm applicant has baan
ignered and thms‘dfscriminatnd. Ths @ plicant could not
be absorbed due to non availability of the pqét of

carpenter, as such he has approgched this Tribunal,

2. ' The respondents have opposed this application

and have stated thgt all the candidatms axcapt the appli
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cant declared successful in the trade tast and the
applicant being junior carpsnter he could not be
absorbed due to non availability of vacanoy of

car penter he could not be absorbed, As regards a lone -

post of carpenter is concerned it is laid down that

the applicant is tc be regularissad against ths dirsct

{

quota, There is noe vacangy under the purvisuy ef

dirsot quota and thers aopsars to be no denial of

the fact already statad,

3. Learned counsel for the applicant pointed

out that for assistant carpsnter the method of 100%

by prometien on the basis of sanimrity cum fitnese,

It is denied that the vasancy was not available, rathsr
it was vacant sven at the time when thé applicant has
been declarsd successful ang still it is lying vacant,
but t@m applicant is not being absorbed inspite of
axistence of vabancy.A Thm apblicant is te be regula
rised against direct quota as allaged, Eut he is to

be rsgularised against the vacant post of carpsntar
which Fallan_ﬁacant syan at the time of his being

declared successful and still lying Waeant and the

applicant is to be regularised like othsr candidates,

If any post of carpenter/assistant carosntsr uhich

is to go by uay'éf promotion the respgndents are
directod to consider the case against the applipant
for abserptien withim a pericd of thrae months,
&ith ihsse observations this application Zstand

disposed of finally with no order as to costs,
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»Membaf(;%b Vies Chairman

Dated: 19,3.1993
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